201 Matters under

(ii) The Indian Police Service (Ap-
pointment by Competitive Examina-
tion) Amendment Regulatlons 1982

published in Notification No. G S. R.
711(E) in Gazette of India dated the
18th. November, 1982.

(iii) The Indian Administrative
Service (Fixation of Cadre Strength)
Second ~ Amendment  Regulations,
1983 published in Notification No.
‘G.S.R. 203 in Gazette of India da-
ted the 12th March, 1983.

(iv) The Indian Administrative
{(Pay) Second @Amendment Rules,
1983  published in Notification
No. G.S.R. 204 in Gazette of India
dated the 12th March, 1983.  [Pla-

«<ed in Library. See No. LT—6173/
83].

ANNUAL REPORT OF CENTRAL BOARD FOR
THE PREVENTION AND CONTROL OF
WATER POLLUTION, NEwW DELHI FOR
1981-82

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): I beg to lay
on the Table a copy of the Annua] Re-
port (Hindi and English versions) of the
«Central Board for the Prevention and
‘Control of Water Pollution, New Delhi,
for the year 1981-82 under sub-section (1)
of section 39 of the Water Prevention
and Control of Pollution) Act, 1974.
[Placed in Library. See No. LT—6174
83]. 1

SHRI HARIKESH BAHADUR (Go-
fakhpur) You must look into this mat-
4er seriously.  Shri Ramlal Rahi is a
Member of this House. That is why I
am requesting you. You are the custo-
«dian of thxs House You' pﬂith his ‘Tife.
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Rule 377 302
MATTERS UNDER. RULE 377

(i) SUPPLY OF MORE JUTE SEEDS FROM
CENTRAL POOL TO PURNEA DISTRICT
BiHAR

SHRI JAMILUR RAHMAN (Kishan-
ganj) : District Purnea is one of the dis-
tricts of Bihar which  produces about
20 lakh bales of jute and jute is the only
cash crop and so is the backbone of the
economy, of the poor cultivators of the
district. 1 am pained to raise this mat-
ter because the requivement of the dis-
trict is about 7,000 quintals for jute seed
whereas only. 1,700 quintals have been
supplied by the Central Government Pool.
It is quite insufficient to meet the
demands "of the small cultivators. It will
be appreciated that this is the high time
to sow the jute seed but strangely enough
no tangible steps have been taken by the
Government of India to supply the - re-
quirement of the district. The non-pro-
duction of jute will certainly tell upon the
life of the poor people as well as the loss
of foreign exchange.

‘T would like to request the Govern-
ment to take suitable steps so that the
required - jute seed be supplied immedia-
tely to the cultivators of the district with-
in a fortnight.

(ii) NEED TO CONTROL THE INCIDENCE OF
PICK-POCKETING IN DELHI
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(ii) ESTABLISHMENT OF A CoAsT GUARD:
DETACHMENT AT  PArRADIP PORT IN
ORISSA,

SHRIMATI  JAYANTI = PATNAIK
(Cuttack): Sir, the proposal for the es-
tablishment of a coast guard detachment
at Paradip Port in Orissa has been de-
layed inordinately. The detachment of
a Coast Guard is located in all major
ports of India except Paradip. On the
other hand, the number of foreign deep:
sea fishing vessels operating from Paradip
base is increasing every month. There~
fore, the detachment is necessary for
clearing those foreign deep sea vessels.
Moreover, the number of incidents of
smuggling is increasing in the east coast.
These incidents cannot be brought under
control unless a detachment of Coast
Guard is established at Paradip port. It
is also not possible on the part of the
Stae Government to check such incidents
occurring in the deeep sea. If a Coast
Guard detachment is established there,.
it would facilitate carrying out necessary
anti-smuggling  operation in the east
coast.

In view of this, I demand that the
Government of India should expedite the:
proposal for the establishment of a Coast
Guard detachment at Paradip Port im
Orissa without any further delay.

(iv) OPENING OF MORE BRANCHES  OF

BANKS AT LAKHI SARAI, BIHAS
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